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Counsel for the applicant : None. 

No one appears. Adjourned to 03.12.1996 
for aniso  

(D. PSirayastha) 	. ~K. D. ~Sa h ~a) 
Member(J) 	 . 	 Memr(A) 

Counsel for the ap1icant : Shri G. Saha. 

Heaxd Shri G..Saha, learhed counsel for the 

applicant on the question of admission. The applicant 

has been issued a chage memo vide Annexure—i, dated 

15.11.1994. The prayer in this application is for qua-, 
S . 	 . 

shing the Memorandum of Charges and the State of Impu-

tation of mis-conduct. It is suomibed that the Inquiry - 

Otficer has since been appointed. . 

Against this background we are not incliie." 

to admit the application at this stage. We, howevE 

direct the r espondents to complete the disci- 

o1inarvprbceedings within a period of four 

' H .J.- 
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rndnthsfrom The date bf receipt of the coy of 

this order. • The applicant will be at 1ibety to - 

arahhiuj;jf so advised after.cthp1è. 

tion of the disciplinary proceeding. 

The application is disposed of accordingly, 
' 	

. 

(D.Pur -ayastha) ah SKJ 	 Member(J). 
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